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MINISTRY OF RAILWAY
(Railway Roard)
NITIFICATION
New Deihi. the 7th June, 1990

RAWLWAY ACCIDENT (COMPENSATION) RULES,
~ 1990 -

G.S-R. 552 (E)—In exercisc of the powers conferred by
scetion 129 of the Railwavs Act, 1989 (24 of 1989) read with
szction 22 of the Genaral Clapses Act 1897(10 of 1897) and in
superseesion of the Railway Accidents (Compensation) Rules,
1985 except in te spect of things done or omitted to be done
bafore such supsrsession, the Cenrral Government hereby

makes the following rules namely (— '

PRELIMINARY

1. shorttitle and Commencement :+—(1) These rulesmay bhe
called the Railway Accidents (Compensation) Rules, 1890.

(2} They shalicomeintoforcconthe d e Of commezncement
of the Act.

2. Definitions :  In these rules, unless the context otfer
Wise requires —
(&) “"zecident”” means an secident Oi the nature deseribed
tnsection ] 24 of the Act-

(b)Y “Act' means the Reilways Act, 1989 (24 of 15989)-
() “Claings Tribunal” means the Railway Claims Tripunal

established undersection 3 ofif: Railiway Claims Tribynal
Act. 1987 (54 of 1987)-

(d) “Schedule” means the schedule to these rules; and
{(¢) Words and cxpressicns used herejn and not defined
inthe Act shall have 1he meanings respectively dssipned to
them in the Act-

CLAIM FOR COM PENSATION

3. Amount of Comp:nsation (1) The amount of com-
pehisation payable in respect of death or injuries, shall be as
specified In the Schedule,

(2) The amount of compensation payable for an injury
not specificd in Part ITor Part ITF vof the Schedule but which,
in the opition of the Claims Tribunal i3 such as to deprive a

parson of all capacity o do any wo'y, shall be rupces two
lakhs.

(3) The amouni oi compensation payable in respect of any
injury (other thiun an injury sp:cified in the Schaduls or
reterred to in sub-rule (2)resuiting in pain ang siflcring shall

be such ag the Claims Tribunal may after teking into consi-
deration medical evidence, besices o ¢yt melirie s of the
case,detlermine to be recasonable

Provided thatif more than one injury iscaused by the same
accident, compensation shall be payeble inrespect of cachsuch
injury- ’

Provided further that the total compensation in respect of
‘@llsuch injuries shall not exceed rupees foriy thousand,

4) Where compensd{ion has been paid for any injury avhich
is less than the amount which would have been péveble ag
compensation if the injured person had dicd and the person
subsequently dies as a resylt of the injury, a further COmpernga-
tion cqual to the difference between (he fmount payable for
death and that already paid shali become payeble.

{5) Compensation for loss, destruction or deterioration
of goods or animals shall be paid to such extent as the Clajms
Tribunal may, inallthe cipe umstances of thecase, determine to
be reasonable. ’ ' ‘

4. Limit of Compensation ‘—Notwithstanding apything’
contained inrule 3, the total compensation payible under that
rule shallin no case exceed rupees two lakk in respect of any
ozie person,

SCHEDULE

(See Rule 3)
COMPENSATION PAYABLFE FOR DEATH AND

INJURIES
Amount of
compensation
(in Rs.)
PART I
For death 2,00,000
PART II .
(1) Forloss of both hands or arpputation 2,00,000
at higher sites
{2) Forloss of ha.d and & foot 2,00,000
(3) Fordouble amputation though ltg or 2,00,000
thigh or ampuistion through leg or thigh
anoncside and loss of other foot.
(4) Forloss of sight 10 such an exient 25 2,00,000
to rendertheclaimant unable to perorm
any work for which eye sight is cssential
(5) For very severe facial disfigurement 2,00,000
(6) Yor absolute deafness 2,00,000
PART IIT
(1) For amputation through shoulder joing 1,80,000
{2) For amputation below shoulder with- 1,60,000
stump lcss than 8 from tip of acromion
(3) For amputation frem 8" from tip of 1,40,000
acromionto kess than 4 1/2” below tip
of olecranon
(4) Yor loss of a hand or the thumb and 1,20,000

four fingers of one hand or amputition
from 41 /2" below space tip of oizcranon

{3} For loss of thumb 50,000
{6} Forloss of thumb and iis metacarpal 80,000
bone.
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: "“;(T)’fﬁﬁor lossiof fourifigners of one hand
o TR

\:‘P'Orloss‘ofthree ﬁmzers of one hand

(ll) F) amu’atmna"b) !1E'.::trc=ul ingin
’ cnd ‘bearing stumps

. (1’) Fr:umarationthroaghbythleet pro-
ximmalto the matatarsophzlanges] joint

(13) Forlossof all toes Of bith feet through
the matatarso-phaiangeal joint

(14) For loss of atltoes of bath feet pro;.l—
qaalto the proximal 1nterphalangca!
joint

(15) Forlossoialltoes of bth feet distalto

, the proximalinter-phelengeal joint.

{16y YToramputation at hip .
'(17) Foramaatation balow hip with stump

not exceeding 5 in length measured
" from hip of great trench-2nter.

(18) Farampatation bilow hip with stump
exceeding 5''inlength mzasured from
tip of great trenchanter but not beyond

middle thigh.

(19) Formyiation brlow middle thigh to
31/2°* below knee

{20) Farampaia! tion bzlow knee witk stump
exceedmg 31/2" but not exceeding 5

(21) Ffacture of Spine with Paraplegia

1,00,000
60,000
40,000
40,000

1,80,000

'1,60,000

80,000

60,000

- 40,000
1,80,000

1,60,000

1,40000

1,20.000

1,000,000

1,00,000

(22) Foramputation below knce with stump
exceeding 57

(23) For loss of onc eye without complica-
tions the other being normal

(24) Foramputationof onc foot resultingin
end-bearing.

(25} Porzmpatation through one foot pro- |
ximalto the emetatarso-phalangeal joint

(26) ¥racture of Spine without pars plcgfa

(ZJj For loss of vision of one eye without
complications of disfigurement of eye
ball, the other being notmat

{28) Porlossofalitoes of one fost through
the mztatarso-phelangeal joint -

(29) Fracture of Hip-joint

(30) Fracture of Major Bone Femur Tibia
Both limbs

(31} Fracture of Major Bone Humerus
Radius Bothlimbs

(32) Fracture of Pelvis not involving joint

€33) Fracture of Major Bone Femur Tibia
Obnelimb.

(34) Fracture of Major Bone Humerus
© - Radius Ulna Onelimb

80,000
0,000
60,000
60,000
60,600
60, 300
40,600
490,000

40,000

30,000
20,000
20,000

16,000

INe. 82/TGII1026/22/IRA)
S.K . MALIK, It. Director (RAR)

(Railway Board)
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